
 ‘a4r  Message
 from  R.  8.

 .

 MR.  SPEAKER  :  What  is  the  reason
 fow  the  delay  in  regard  to  Item  No.  7  ?

 SHRI  JAGBIR  SINGH  :  There  was
 ys

 MR.  SPEAKER  :  I  will  send  it  to  the
 Committee  to  look  into  it.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report the  following  memage  received  from  the
 Seeretary-General  of  Rajya  Sabha:—

 “T  am  directed  to  inform  the  Lok  Sabha
 that

 pase

 Special  Courts  Bill,  1979,  which
 was  by  the  Lok  Sabha  at  its  sitt-
 ing  held  on  the  gth  March,  7979  has
 been  pased  by  the  Rajya  Sabha  at  its
 sitting  held  on  the  gist  March,  1979) with  the  following  amendments:

 Preamble
 i.  That  at  page  r,  after  line  ay  the
 following  be  inserted,  namely  i
 “And  Whereas  all  powers  being  a  trust,

 and  hoklers  of  high  public  or  political
 oe

 ae  accountable  for  the  exercise  of
 r  powers  in  all  cases  where  Commis-

 uons oY
 inqui  appointed  under  the

 -Commissions  of  uiry  Act,  i952  oF

 trough

 ions  conducted  by  Government

 parbts  0  agencies  disclose  offences  com-
 mit  y  such  holders:

 Clause  g

 a  That  at  page  2,  हि  lines  27  ४०  29,
 the  fulluw  ing  be

 i
 .  namely  i—

 Peery
 whe  Cadet  Juice  of  Judge

 CHATRA  6,  90]  (SAKA)  Demolition  of  242
 Churches  etc

 in  Arunachal  (CA)
 Glause  It

 4  That  at  page  4,—
 (i)  in  line

 for
 the  words  “judgement or  order”  words
 ot  being

 i  son
 tence  or  order,

 i  Beare  J
 inevolocu-

 tory  र्स"  be  $
 (ii)  in  line  Sy

 Jor
 the  words  “judgment or  order’  the  words  “judgment,  sen-

 tence  or  order”  be  subsiituid;  and
 iii  sub-clauxe  2),  the  followin (
 rely  4५  ‘insert  :  ds  amely  —

 .

 (9)  Every  appeal  under  this  section
 shall tes  preferred  withina  period
 of  thirty  days  from  the  date  of  any

 it,  sentence  or  order  of  a
 ial  Court  :

 Esovided  that  the  Supreme  Court
 may  entertain  an  appeal  afier
 the  expiry  of  the  said  period  of
 thirty  days  if  it  is  satisfied  that
 the  appellant  had  sufficient  cause
 for  not  preferring  the

 appeal
 with-

 in  the  period  of  thirty  days.”

 I  am,  therefore,  to  return  herewith  dhe
 said  Billin  accordance  with  the

 poe of  rule  328  of  the  Rules  of  ure
 and  Conduct  of  Bauness  in  the  Rajya
 Sabba  with  the  request  hat  the  concur-
 rence  of  the  Lok  Sabha  to  the  said  amend-
 ments  be  communicated  to  this  House.

 SPECIAL  COURTS  BILL

 RETVRNED  BY  RAJYA  SABHA  WITH  AM-
 ENDMENTS

 SECRETARY  :  Sir,  I  lay  on  the  Table
 of  the  House  the  Special  Courts  Bill

 979 which  has  been  returned  by  Rajya  Sa
 with  amendments.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  ee

 eee
 IMPOR-

 we  desoticion  Churches,
 ene  i]  4 the  Authorities  in  Arunachal  Po  a  4

 MR.  SPEAKER  ;  Calling  Attention.

 SHRI  RINCHING  KHANDU

 en  enon  ie  aot
 West):  This  Call-

 ig  not  necemary.
 ne  recent  incident  of  demolition  कण


